IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD \L
* kK
C.2.212/91, Dt. of Cecision : 23=-07-87-
-t ~ -7 i
Ch. Venkateswara Rao .. Applicant,

Vs

1. The Divl.Rly.Manager,
SC Rly, Vijayawada.

2. The Chief Prcject Manager,
Railwav Electrificetion,
Vijayawada.

3. The General Manager,
Central “rganisation,
Railway Electrificaticon,Allashabad.

4. The Chief Persornel Officer,SC Rly,

Rail Nilayam, Sec'kad. .. Respondents,
Counsel for the applicant .: Mr. G.V,Subba Rao
Coursel for the respondents ¢ Mr. V.Rajeswara Rao, Addl.CGSC,

THE HCN'BLE SHRI R.RANGARAJAYN : MEMBER (ADMN.)

THE HOX'BLE SHRI B,.S.JAI PARAMESHWAR : MEMBER (JUDL.)
LA & 8 ]
ORDER

CxAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.G.v.Subba Rao, lezrned counsel for the applicant

and Mr,V.Rajeswara Rao, learned counsel for the respondents.,

-~ a/

2, The apprlicant in this OA was engaged a€&Casual Labour
Technical Mate in the Railway Ei;strification Projeet on 16~02-RB7 Le
he is a Diploma Holder., He was/giver the pay scale of Rs.260-400/
950-15C0/~ cn completion of 180 days of continuous service, He was

granted temporary gtatus from 11-2-88, Subsequently he was givemras
' [

the grade of pay of &.330-@30/1200-%8@0/—. Evbseguent ly he was poste

in the scale of pay of R, 380-560/1320-2040/~., He continued as such
upto 29-01-93 as Technical Matey The applicant applied for the post

of Apprentice AICW in the scale of pay of Rs, 1400-3000/- through

proper channel and he was selected for that post and he was rel iéved

on 29-1-93 to join in that post unser the control of Divisional

Railway Manager, Vijavawada.
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3. It is ststed by the applicant that some‘of the Technicsl
Mates who joined the Railway “lectrification filed OA.No.290/94
vraying for the scale cof pay of Ps,1320-2040/~ after completion of
180 daye of continuocus service, It is stated that the prayer in thaq
CA was allowed, The applicant in this OA prays for the same relief,
4, This CA is filed to grant him the pay scales of Rs,13204
2040/= from the Jdate of completion of 180 days of Casual Labour
Technical Mate 32 was allowed for the applicant in CA.290/94 and
for a consequential direction to pay him arrears of salary and
allowances etc., upto 29=01~93 by regulating his pay in the scale
of pay of Rs,1320-2040/-.
5. The applicant has submitted a representation to R=3

requesting to grant him the relief as above, He has alsoc gtzted in

<. drveckion oA zga/g.pc‘
his representation dt.8-7-96 (Annexure-V) that the above /has been

adopted 55 a policy by the CPM, RE, Vijayawada, But it is stated tmt

that representation is not yet replied.

6. The learned counsel for the applicant submits that in
similar Caées this Tribunal has directed for disposal of the repre-
sentation taking due note of the direction in OA.290/94. Similar
direction may also be given in this case to dispose of the repre-
sentation of the applicant dated 8-7-96 (Annexure-V) by R-3.

7. In view of the sbove, we feel that a direction to dispose
of his representztion dt, 8-7-96 will meet the ends of justice., In
that view we direct R-3 tp dospose of the representaticn of the
applicant at. 8-7-96 (Annexure-V) taking due note of the direction
in CA,290/94, Time for compliance is four months from the date of
receipt of a copv of this order,

8. ' The OaA is ordered accordingly at the admission stage itself)
No costs,

(Registry should send a copy of the OA along with the
judgement to R-3,)

(R, RANGARATAN)

T

‘ X MEMBER (ADMN, )
1% .
Dated : The23rd_July, 1297,
{Dictated in the Cpen Court) | ﬁ?&p4{3’ {
spr *”’:jéﬁ
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Cupy to:

1. The DiUislcnal Railway Manager, South Central Railuay.
Uigayauada.

27 Chisf Project Manager, Railuay Electrification, Vijayawadays

(a- General Manager, Cantral Urganisatinn, Railuay Electtification,
ARlahabad,

4/ Chief Personnal UPPicer, South Eentral Railuay,
Railnilayam, Secunderabad. -

s Cne copy to MriG.V.Subba Rao, Advocate, AT,Hyderabad.
6. One copy to Nr:U"RaJesuara Rao, Addl.CGSC, CAT ,Hyderabad
7+ One copy to D ’R(A) CAT,Hyderabad?

8% One duplicate qopy.
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IN THE CENTRAL ADMINISTRATOVE TRIBUNAL -
HYDERA BAD

THE HON'BLE SHRI R.RANGA 326 JiN: M(A)

AND o
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fdmiit ted and Interim directions
Isstl\ed,
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Allsuwed L : :

Oisposed of with directions,
;Dism'ssad

Dismisged ag Withdrawn

Dismissdd for-default

Ordered/f jected.
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